
THE1 PAYMENT OF BONUS (AMENDMENT) ACT, 1972 

No. 68 OF 1972 

. S . %  . . . ; ,;;;;.;;:y :."i . -.. . : . , I  'i , 
i , [19tl&:Dec@mber, 19721 

' ~ i - A d t  further to amend the P/lyment of Bbnm Act, 1965. 

1. This Act may be called the ent of Bonus (Amendment) Act, Short , 

1972. title. 

BE .it enaated by Parliament in the 

21 ,-, 1965. 2. In the Payment of Bonus Act, 65 (hereinafter.referred to as the 
ment of principal Ace ,  section 10 shall be as sub-seetion (I) there- setion 

of, and-..- Y I 10. 

,Twenty-third Year of the Republic 

. I (i) in sub-section (I) as so re  in thk proviso, for the 
w b r b  "this section", the words shall be substitu- 
ted; 

of India, ,as ,follows: - 
I 

(ii) after sub-section (1) as the following sub- 
,ceckidn shall- be inserted, 

'(2) sub;section (I), 
13, every em- 

in respect of 
year 1971 a 

minimum bonus which shall and one-third per cent. of 
the salary or wage earned during that account- 
ing ,year or -eighty rupees, whether there 
are profits inzthat 

I - Provided that where such employee has not completed 
fifteen years of age at the begin ing of that accounting year, the 
provisions of this sub-section sh 11 have effect in relation to such 
employee as if for the words " ighty rupees", the words "fifty 
rupees" were substituted.'. r - a- 
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Amend- 3. To section 13 of the pr' cipal Act, the following proviso shall be 
ment of added, namely: - r section 13. 

'Provided that in res ect of the accounting year commencing on 4 any day in the year 1974, the provisions of this section shall have 
effect as if for the word$ "forty rupees", "twenty-five rupees" and 
"four per cent.", the wdrds "eighty rupees", "fifty rupees" and 
"eight and one-third per 1 cent." respectively were substituted.'. 

Amend- 4. Section 19 of the priocipil Act shall be re-numbered as sub-section 
ment of (I) thereof, and- ! section 19. , 

(i) in sub-section (1) ias so re-numbered, for the words "All 
gmounts", the words "~ubj,ect to the provisions of this section, all 
amounts" shall be substituked; 

I 

I 
I (ii) after sub-section (19 as so re-numbered, the following sub- 

sections shall be inserted, d,amely: - 
I ..., 

'(2) Where the perdentage of the salary or wage of an em- 
p10yee~;payable :by way f bonus under this Act (including, set- 

, . ,  . . .  1; tion 3 4 )  in the acsounti ! g  year commencing on any day in tht: 
year 1971 is the same as\ that- paid or payable by way of bonus 

1 under this Act (iocludin~ section 34) to such employee in res- 

..-. . pect of the accounting ypar immediately preceding the afore- 
j' . . . .  . . . said accounting year, tye entire amount payable to such em- 

ployee in the first mentibned accounting year shall be paid in 

.... . , . .  cash . within . , the . time-limib specified in sub-section . .  
. 

( 1 ) .  : *  

(3) Where the perceAtage of the salary or wage of an em- 
1 

ployee payable by way of bonus under this Act (including section 
34) in  the accounting yearjcommencing on any day in the year 
1971 is higher than that pa'd or payable by way of bonus under 
this Act (including section f 4) to such employee in respect of the 
accounting year immediate preceding the aforesaid accounting 
year, so much of the amou t calculated with reference to the ", 
difference in such percentages shall be remitted by the employer 
to the authority maintainind the provident fund account of such 
employee for crediting the ipme in that account and the balance 
shall be paid in cash to t e employee, within the, time-limit 4 spebified in sub-section (1) 

Provided that where an$ employee enters into the service of 
an employer only during the \accounting year commencing on any 
day in the year 1971, then, 
percentage of bonus 
be remitted for fund account shall be 
the same as in employer who were 
in his service preceding the 
aforesaid accounting year. 

(4) Notwithstanding contained in sub-sections (2) 
and (3) ,  where the the salary or wage of an em- 
ployee payable by this Act (including section 
34) in respect of commencing on any day in 
the year 1971 bonus calculated in 
accordance (2)' of section 10 or 

the entire amount 
shall be paid in cash. . _, 
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(5) Where any employe has no provident fund account, the 
provisions of sub-sections shall not apply to such employee 
and the amount payable to by way of bonus under this Act 
(including section 34) shall in accordance with the provi- 
sions of sub-section (1). 

(6) Where any employer bemits any amount for creditidg in 
the provident fund accoun~ of an employee under sub-sec- 
tion (3) ,- I 

(i) the employer shall; be deemed to have discharged his 
liability to pay the balanke amount of bonus to such em- 
ployee; and 1 

I 
(ii) the amount so reqitted shall be deemed to be a con- 

tribution made by such employee in his provident fund 
account notyi;thstanding t e fqct that such amount together 4 
with the contribution that:is being made by such employee 
for crediting in his provident fund account exceeds the 
maximum permissible contdibution, if any, that may be made 
by him for crediting in the said account. 

Explanation.-For the purrloses of sub-sections (3) and (6), 
the expression "provident fun4 account", in relation to an em- 
ploBe, ' means the individual i ~rovident  fund account of such 

I employee maintained under $he Coal Mines Provident Fund, 
46 of 1948. Family Pension and Ronus ~ c q e m e s  Act, 1948 and the schemes 

framed thereunder or the,KmplQyees' Provident Funds and Family 
19 of 1952. Pension Fund Act, 1952 and t k  schemes framed thereunder or 

under any other law for the tirhe being in force or maintained by 
such authority as may be speeibed by the Central Government in 
, this behalf by notification inlthe Official Gazette, as the case 

may be. i 

(73 The provisions of the Goal Mines Pr~vidpnt  Fund, Family 
46 of 1948. Pension and Bonus Schemes Abt, 1948 and the Employees' Pro- 

19 of 1952, vident Funds and Family Pendon Fund Act, 1952 shall, so far as 
may be, apply in relation to the remittances to be made by an 
employer under sub-section (3) as they apply in relation to the 
contributions to be made by sqch employer under the aforesaid 
Acts.'. I 

8 of 1972. 5. (1) The Payment of Bonus (Amenpment) Ordinance, 1972 is herebg: Repeal 
repealed. and - 

Saving, 
(2) Notwithstandihg such repeal, an done or any action taken 

under the prdncipal Act as amended said Ordinance shall be 
deeped to have been done or taken principal Act as amended 
by this Act as if this Act had come the 23rd September, 1972 


